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Final Order No. 42286 / 2018 

 
Per Bench 

 

 
 Revenue says that as per the litigation policy of the 

Board, they propose to withdraw this appeal filed by Revenue 

through this miscellaneous application.   
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2. Prayer of Revenue is allowed and the appeal is dismissed 

as withdrawn. Miscellaneous application is also disposed 

accordingly. 

3. The miscellaneous application filed by Revenue for change 

of cause title is allowed. 

(Operative portion of the order was 

 pronounced in open court) 
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